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1 4 .S 9  h r a .

C O M M I T T E E  O N  P R I V A T E  M E M ­
B E R S ’  B I L L S  A N D  R E S O L U T I O N S

T w e n t y - th ir d  R epo rt

S a r d a r  A .  S .  S a i g a l  ( J a n j g i r ) :  S i r ,  I 
b e g  t o  m o v e :

“That this House agrees with 
the Twenty-third Report of the 
Committee on Private Members’ 
Bills and Resolutions presented to 
the House on the 14th August, 
1858.”
M r . D e p n t y - S p e a k e r :  T h e  q u e s t i o n

is:

“That this House agrees with 
the Twenty-third Report of the 
Committee on Private Members’ 
Bills and Resolutions presented to 
the House on the 14th August, 
1898.”

The motion was adopted.

1 4 .4 0  h r s

RESOLUTION RE' WOMEN LAB­
OUR IN CERTAIN INDUST­
RIES—Contd

M r . D e p u t y - S p e a k e r :  The House will 
now resume further discussion of the 
following Resolution moved by 
Shrimati Renu Chakravartty on the 
Sth May, 1958 —

“This House is of opinion that 
a Committee consisting of Mem­
bers of Lok Sabha be constituted 
to enquire into the rapid decrease 
in the number of women labour 
employed in coal, jute, textile and 
other industries, to ascertain the 
causes thereof and to suggest the 
remedial measures therefor.”
Out of two hours allotted for the 

discussion of the Resolution, 36 
minutes have already been taken, and 
one hour and 24 minutes are left for 
further discussion today:

S h r i  N a r a y a n a n k n t t y  M e n o n
<Mukandapuram): Sir, the other day, 
■supporting the Resolution, I was

p o i n t i n g  out the a l a r m in g  t e n d e n c y ,  
especially in the i n d u s t r ia l  s e c t o r ,  t o  
cut the n u m b e r  o f  w o m e n  e m p l o y e d  
i n  each category of J o b . I  a l s o  s u b ­
mitted that the basic reason for this 
downfall in the employment o f w o ­
men, especially in the industrial s e c ­
tor, is the growing number o f benefi­
cial labour legislation. Y o u  will f in d ,  
especially, after the Maternity B e n e ­
fits Act was passed, in the plantations 
and many other industrial sectors, 
deliberately there is an avoidance of 
the employment of women. The 
resolution has been tabled in order to 
bring to the attention of the Govern­
ment the immediate necessity o f  
taking some sort of urgent action to 
see that this sort of discrimination in 
the employment of women does not 
continue

As far as the actual employment 
position is concerned, from 1950 on­
wards, it has not been possible to col­
lect information—neither the Govern­
ment has done it—how far exactly 
the number of women employed in 
the industrial sector has gone up or, 
how far, in the new employment 
potential, to keep up the proportion 
of the past, women have been em­
ployed I will be able to point out 
only certain glaring instances where 
both in the commercial employment 
side and also in the industrial side, 
there has been a deliberate refusal on 
the part of employers to employ 
women or a desire to get rid of the 
women already employed

I would call the attention of the 
hon Labour Minister to the speech 
made by the West Bengal Labour 
Minister on 19th June, 1958 taking 
note of the alarming situation of the 
number of women employed especial­
ly in the jute industry rapidly coming 
down. The Labour Minister of West 
Bengal at that time promised the 
legislature to take immediate and 
swift action as far as this cutting of 
the employment potential of women 
in the jute sector was concerned. But, 
even after that assurance was given


